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Hello Good People ! 
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kmk*bdrwC*?ut taadrr thatkrr l  

Acta of tbe G u m  k g i h i m e  and Ordmauccs promalgalad and 
Rqdations made by the Govtmor. 

The following Act of the Gujarat Legislature having been assented to by the 

President on the 1st August, 1973, is hereby published for general information, 

S. S. SHAH. 
Secretary to the Government of Gujarat. 

LRgaI Department. 

GUJARAT ACT NO. 16 OF 1973. 

(First published, after having received the assent of the President in the 
Gujaruf Government Gazette on the 6th August. 1973). 

An Act further to amend the Saurashtra Gharkhed, Tenancy Settlement 
and Agricul turd Lands Ordinance, 1949. 

It is hereby enacted in the Twenty-third Year of the Republic of India as 
f0n0m : - 

1. This Act may b belled the Sgurashtra Gharkhed, Tenancy Settlement and ah& trtle. 1 
Agricultural h n d s  (Gujarat Amendment) Act, 1972. 

! 



* 
226 GYJ. GOTJT*..QBZ;, .EX., AUGUST 8, 19731BRAVANA 15, 1806 , [ PAET IV 

I ? '  . , I * 

2. h s d o n  54 of the Sa~lshfr&4!#arkhed, Tenancy Scttlment and Agri-E;, 
cultural h d s  Ordinance, 1949, hWUk4ktion ( I ) ,  after the existing proviso, tha 
followhg further proviso shall be &&@ namely :- of 

lMo* 

"]Provided further that no su+hiss ion  shall be granted, where laad is 
being sold to a pmon who is wt ~aa~agriculturist for agcicultucal purpoat, if 
the annual income of such person from other sources ex& five thousmd 
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EXTRAORDINARY 
PUBLISMEU BY AUTHORITY 

BART Vl 
Aetm of ParEament and Ordinan= promdgotcd by tk hddemt. 

GOVERNMENT OF GUJARAT 

LEGAI, DEPARTMENT 

Sachivalaya, Ci~ndhinagar, 31st December, 1974. 

No. 2621 1 1 B:--The following President's Acts assentod on the 3 1st bcembcr ,  

1974, are published for general information. 

THE SAURASHTRA GHARKHED. TENANCY SE'PTLEMENT 

AND AGRICULTURAL LANDS (GUJARAT AMENDMENT) 

ACT, 1974. 

( A d  No. 13 of 1974). 

Enacted by the President in the Twenty-fifth Year of the Republic 
of India. 

A N  ACT 

f rrr (her to rwet~(i the Snttrcrshlrrr Gl~rnX.f~ed, Tet~cmry Serrle,nct~r and 

Apriclrlrrrrnl Lands Oriiinnnce, 1949. 

11 of 
In ~xercise of the pwers conferred by section 3 of the Gujarat Stale Legislature 

1974. mIegation of Powers) Act. 1974, the Presidcllt is plcased to enact as follows: -- 
' - % i " 5 - S ~ - !  

1. This Act may Ix callcd the Saurashtra Gharkhed, Tenancy Settlement and Short title. 

Agricultural Lands (Gujarat Amendment) Act, 1974. 

43 
VI-Estra-11 



Amendment 
of section 
79 of Sau. 
Ord. X U  
of 1040. 

43 GUJ. C O W .  GAX., EX., DEGEMUER 31, 197YPAUSA 10, 1896 [PART VI 

2. In section 79 of the Saurashtra Gharkhed, Tenancy Settlement and Agi- 
cultural Lands Ordinance, 1949, in sub-section ( I ) ,  clause (c) shall be omitted. 

FAKHRUDDIN ALZ AHMED, 
President. 

K. K. SUNDARAM, 

Secrefary to the Governrnenf of India. 



PART VI] GUJ. GOVT. CAZ., EX., DJECGMBER 31, 1 9 7 4 / l ' ~ ~ ~ ~ l  10, 1896 41 

Reasons for the enactment 

Clause (c) of sub-seclion (I) of section 79 of the Saurashtra Gharkhed, 

Tenancy Settlement and AgricuItural Lands Ordinance, 1949, exempts agricultural 

lands situated widin the municipal limits from all the provisions of the Ordi- 

nance. After the repeal of most of the provisions of the said Ordinance by the 

Saurashtra Land Reforms Act, 1951. the only material provisions that survive 

arc those which relate to management of estates held by landholders contained in 

Chapter VI and which relate to certain restrictions on transfer of agricultural 

lands to non-agriculturists contained id section 54. As it is considered neGessary 

jn particular to extend the restrictions contained in the said section 54 to the 

transfer of agricultural lands in municipal areas also and there is also no reason 

to withhold the application of Chapter VI in such areas, it is proposed to with- 

draw the exemption of such lands from the applicability of the said Ordinance. 

The present measure seeks to achieve this object. 

2. The Committee constituted under the proviso to sub-section (2) of sec- 
tion 3 of the Gujarat State Legislature (Delegation of Powers) Act, 1974 ( 1  1 of 

1974) has been consulted before enacting this measure as a President's Act. 

T. P. SINGH, 

Secretary to fire Governntent of Indin, 

Minisby of Agic~rltrrre 

(Department of Agrictrltrire). 
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Separate paging is given to ibis Part in order that it may 

be filed as e separate compilation. 

Acts of Gujarat 1,egislature and Ordinances promulgated 

and Regulations made by fllc Governor. 

The following Act of 1t1c Ciujnl.at Legislature having been assented to by the 

Prcsidctl! 0 1 1  thc 1st May 1976 is hereby published for ge~tcral information. 

S. L. TALATI, 

Secretary to the Government of ~ujaraC, 

Legal Departme11 t. 

GUJARAT ACT NO. 17 OF 1976. 

(First publisheri, after having received the assent of the Preside~li in ~ b c  

"Gujarat Govcrntnent Gazeite" un the 13th May, L976). 

AN ACT 

to re-cnact the Saurashtra Gharkhed, Tenancy Settlcmeot artd Agricultural 

Lands (Gujarat Amendmenl) Act, 1974 

(President's Act No. 13 of 1974). 

It is hereby enacted in the Twenty-seventh Year of the Republic of India as 

follows :- 



A7 CUJ. GOIrT. GAZ., EX., MAY 13, 1Q'IGIVAWAKHA 33, 1598 ~PART IT 

Short title 1. ( I )  This Act may be called the Saurashtra Gharkhed, Tenancy Scttlernent 
and mnlmen- 
,n,,,t, and Agricultural Lands (Gujarat Amendment) Act, 1976. 

(2) It shall comc into force immediately on the ccsser of operation of the 

Saurashtra Gharkhed, Tenancy Settlement and Agricultural Lands (Gujarat Presi. 

Amendment) Act, 1974. don* '8 
Act 
No. 13 
or 
1974. 

amendment 
of eotion 79 

2. In section 79 of tile Saurashrra Gharkhcd, Tenancy and Agricultural Larids sAU,  

of sau.  od. Ordinance, 1949, in sub-scction (I), clause (u)  shall be omitted. Ord. 
XLI of 1949. SLI of 

IY49. . 

em- w nra mvFRnMtm CENTRAL PUSS, C~ANUEIIMAO~~C 


	1973GUJARAT16.pdf
	Guj-1972-The Saurashtra Gharkhed, Tenancy Settlement And Agricultural Lands (Gujarat Amendment) Act-16.pdf
	Guj-1974-The Saurashtra Gharkhed, Tenancy Settlement And Agricultural Lands (Gujarat Amendment) Act-13.pdf
	Guj-1976-The Saurashtra Gharkhed, Tenancy Settlement And Agricultural Lands (Gujarat Amendment) Act-17.pdf


